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The House stands adjourned till 2.30 p.Mm.

Warehousing

The House then adjourned for
lunch at one of the clock

The House reassembled after lunch at half-
past two of the clock, the DEpUTY CHAIRMAN
in the Chair.

THE WAREHOUS'NG CORPORA-
TIONS BILL, 1962—continued.

SHRI N. SRI RAMA REDDY (Mysore):
Madam Deputy Chairman, I rise to extend my
wholehearted welcome to the Bill now before
the House, so ably piloted by the hon. Deputy
Minister, Shri A. M. Thomas, this morning.
This is a very important aspect of our national
development and | am sure the earnest atten-
tion which the Agriculture Ministry is giving
to this subject is proof of the importance we
are giving to food and the storage of
agricultural and other produces of the country.
Madam, this question of storage assumes
great importance and we will actually be able
to assess the magnitude of the problem if we
know how far it affects our national
prosperity. For instance, the main factors
which affect agricultural produce during the
course of storage are said to be moisture, un-
gus, insects and rats, These are the main
enemies of agricultural produce which attack
in one form or the other agricuHural produce
during storage and bring about a greater loss
to the nation. On account of poverty or on
account of the present condition of the farmer,
it may not be possible to provide ideal
conditions for the proper storage of the
agricultural produce in his granary or in his
godown. In any case, some of the produce has
got to be moved to the markets where the
demand for these articles arises and naturally
unless proper facilities are provided the loss
would be very great.. In view of the shortage
of agricultural produce in our country,
particularly foodgrains, we ought  to be

very
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careful about "minimising loss due to
moisture, insects or rats or all these things put
together. A rational and scientific method has
got to be evolved and must be applied to this
subject. Therefore, this was a national
necessity. | would also like to point out that
the Food and Agricultural Organisation of the
U.N.O. has given much thought to this subject
and in the year 1948 or 1950 | do not know
which year, an estimate of loss on account of
improper storage or unscientific storage was
estimated at ten per cent, of the produce of the
world. Applying the same formula to our
country, it is estimated—according to the
National Income Committee, the value of the
agricultural output of our country is
something like Rs. 5860 crores, based on the
1948-49 prices and for the year 1960-61. and
ten per cent, of it would be Rs. 586 crores—
that the loss would be of the order of Rs. 586
crores. It is a colossal loss and the suffering
consequent on this loss can easily be
imagined. This is a very colossal sum which
has got to be avoided and this fact was also
emphasised by the All India Rural Credit
Survey which was conducted in the year
1955. They pointed out in their report that a
national system of storage in the country
shouM be evolved if we have to lessen the
loss and also produce an effective system of
storing agricultural produce of the country.
Thev have also referred

to various stens taken befora and how
thev For instance,
they savy that the important reason for
thic lack of progress in spite of all the
in regard to warehousing
has been the fact that no spnecific hady

ineffective were.

lerislation

ar ingtitution disnlaved real interest
in storagme nnd warehousine This was
the situation 11 10585, Thev haye

alzn hroneht out in hrasd outline the
organisatian 4n ha estahlished in .*his
Thev hed reemmended a
nlanning and finaneing bodv at the
Cantre under the Min-
igt=r of Food and Aericulture which
wronld nlan a whale scheme of starage
and warehousing and wonld be shle
to suhsidiss and fingnee this scheme,

it should be con-

covntry

for examnle

At the same time,
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[Shri N. Sri Rama Reddy.] nected with the
different co-ordinating agencies which would
carry out the programme. They also recom-
mended an all-India organisation for
development of storage and warehousing at
points of all-India importance and also
establishment of State organisations at points
of State or district importance. They also
recommended the establishment of co-
operative organisations at the taluk and village
level. Thus, as a result of the
recommendations of this body, the National
Co-operative Development and Warehousing
Board came into existence in the year 1956.
The background of this organisation was
given to us this morning by the hon. Deputy
Minister. In the year 1956, two inter-
dependent organ-'sations were set up, namely,
the National Co-operative Development and
Warehousing Board and the Central Ware-
housing Corporation. These two were
functioning till 1958 under the Ministry of
Food and Agriculture when the former was
transferred to the Minis-trv of Co-operation on
account of the bifurcation of the Ministries

Warehousing

that was deemed necessary by the
Government then and the  Central
Warehousing Corporation alone remained
under the administrative control of the

Ministry of Food and Agriculture. Now,
neces-fity arose for bringing into existence
these two independent bodies and therefore it
is that a Bill of this kind has come here. | am
very happy this has come. There are very few
changes made and that too because of the
extension of the scope and functioning of the
organisation. | am very happy about it.

Madam, | see that there is still a certain
amount of confusion persisting. If we take the
overall picture of the entire problem of the
country, we find that the Ministry of Food
and Agriculture have under their control what
are called silos and the traditional godowns or
warehouses at various points in the country
for storing their food and agricultural produce
whether it be the one rmoort-ed from outside
or the one procured
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from within the country. They seem to be
having a capacity of about three million tons
mainly administered by the Food and
Agriculture Ministry. In addition to that, and
independently of that, they are now proposing
to establish a Corporation, an independent
Corporation, with the backing of the
Government of India as well as the States. This
is another system, controlled by an independent
Corporation, and | do hope there will be other
systems at the taluk and village levels, where
the Ministry of Community Development is
developing another system of godowns. Sub- ¢
sidy to the extent of Rs. 10,000 is given for
each godown and the villagers construct them
at the taluk level, etc. So | see three sets of
organisations and administrations running
parallel to one another in this country. In spite
of this Bill the position will be a huge godown
and warehousing system directly managed by
the Ministry of Food and Agriculture to the
extent of three million tons and it is also
reported that they are going to increase the
capacity of this warehousing mainly in the ports
and other volunerable points in the country and
probably they are having schemes to increase
this warehousing to the extent of another two or
three emillion tons. Side by side, of course, our
Minister was telling us this morning that this
Corporation has already set up 65 centres of its
own in various places and the State Gov-
ernments have set up about 407 warehouses and
I do not know how many godowns—they call
them godowns— are there under the control of
the Community Development. Probably there
are 4.000 godowns or so set up by them, if |
remember correctly. So you can see what
confusion is created by this multi-managed sys-
tem of warehousing in the country. Madam, the
hon. Minister was telling us this morning hnw
the various facilities created by this Corporation
were being used, what set of people were
making use of them, in what proportion and so
on. He was good enough to tell us all that He
told us

that 12 per cent of the facilities pro-



2833

vided in the last year were for the actual
producers. He also told us that the producers
were not coming forward in substantial
numbers to take advantage of the facilities
created by the Corporation. That probably is
due to lack of propaganda among the people to
whom all these benefits were to go. So only a
very small percentage of the actual producers
are making use of these facilities. And there
are nearly 4,000 godowns all over the country.
Because these things are administered by
different sets of people, the system is not
working properly. And. what ia the share of
the facilities used by the co-operative
organisations? Only two per cent, of the entire
facilities is going to the share of the co-
operative organisations in the country. And
then 20 per cent, is used by the Government
itself; that is all right. So | would tell this to
the Ministry of Agriculture. Let them carry on
with this. | have no objection. | am prepared to
give my fullest support to this Bill that has
been brought before the House this morning.
But a little later'let us think of a co-ordinated
effort to have the entire warehousing system
under one management, under single control.
And probably it will do some good. An
integrated and co-ordinated system of
warehousing could be produced in this
country. It is not very difficult. Therefore
while supporting this Bill wholeheartedly, |
commend a system of integrated warehousing
and | suppose it will not be very long before he
comes forward with another Bill to this House
asking for an integrated system to be
evolved..

Warehousing

Now, with regard to the scientific method
and its propaganda, | say that the scientific
method of storage that is being evolved in this
country should reach all the people. If this has
any merit and if we can save losses on
account of various factors that | have
enumerated before like rats, insects, etc., why
can't we evolve a warehouse for the farmer?
Why can't we give him a small warehouse?
Of course it should be possi-990 R.S.—3.
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ble to do that. Seventy four millions of them
would be required because according to the
latest figures there are 74 million agricultural
families in the country and each family has to
store something and the aggregate quantity
involved is something very enormous. So |
would suggest to the Agriculture Minister who
has been handling vast storage of millions of
tons to produce a warehouse for the farmer, a
model warehouse for the farmer. And that will
help him to save his ten per cent. If ten per
cent, of the aggregate is such a big thing that
you take all these measures and for which you
have been labouring hard, the ten per cent,
saving for the farmer ia also something very
much to him and when you take into account
all the 74 million families, it is very eolosaal.
Certainly we can save a huge quantity of his
agricultural produce if we can evolve a small
warehouse for the farmer.

SHRI GOPIKRISHNA VIAIVAK-GIYA
(Madhya Pradesh): The farmer does not hoard
his produce; he sells it away.

SHRIN. SRI RAMA REDDY: He has got to
store his grain and other things for his own
consumption on which there is a ten per cent.
loss. Therefore, he has got to store his grain in
any case. It is very necea-sary. He has got to
store his seed. | am very happy that in this
system a provision has been made for the
storage of seed. The seed is an important
thing. The seed is the future plant, as we all
know, A provision has also been made in thie
Bill for facilities for storing fertilise™ and the
scope of it could ever be extended. At present
this covers about 87 commodities and scope is
being extended much further. I am very happy
about it. That is certainly the way to save
national wastage. Therefore, | hope before
long the scientists who are under his control
will also be able to evolve a warehouse for the
farmer. We know the rats alone at* said to be
eating away a huge quan-r tity — of  our
foodgrains. We a»
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[Shri N. Sri Rama Reddy.] probably
importing four to five, million tons

of foodgrains from outside whereas
probably the rats and monkeys are eating away
ten million . tons. Of course this is an
agricultural problem, not so much of a ware-
housing problem. I hope | will not be
considered very irrelevant if | say . that
monkeys, stray cattle and ratsare eating
away almost twice the quantity of food that
we import from . outside the country.

SHRI GOPIKRISHNA
GIYA,; Sparrows.

VIUAIVAR- ,

SHRI N. SRI RAMA REDDY: Sparrows
are also there but it is a minor ihing. We are
not Chinese to kill the sparrows. Our
unscrupulous neighbours ...

THE DEPUTY CHAIRMAN: What about
the rats?

SHRI N. SRI RAMA REDDY: There are
no rats because all the rats have been eaten
away by the Chinese, snakes, rats
everything, and they have now come to eat
us.

THE DEPUTY CHAIRMAN: What about
the rats that are here?

SHRI N. SRI RAMA REDDY: The
essential feature of this Bill is to save as
much wastage as possible by a system of
warehousing for the country as a whole.
Now,. the monkeys are also eating away the
crops. Right from the start, right from the
time we Sow the seed, there is wastage. | am
a farmer and | know where the shoe pinches.
Right from the start it starts. And we know
how many monkeys are there. In Delhi there
were far less monkeys when | came than at
present. They are multiplying like anything.
Probably they are multiplying even at a faster
rate than -human beings in this country. In
the South Avenue we cannot keep the -
windows open because the monkeys .come in
and carry away all the food-stuff.
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SHRI JOSEPH MATHEN (KeralaV. The
monkeys require family planning.

SHRIN. SRI RAMA REDDY: Anyway they
are doing a great deal of damage and loss.
Right from the time we sow the seed up to the
time the crop is harvested, it is being damaged
and it requires a lot of human labour to keep
the monkeys off the fields and even in spite of
eternal vigilance the monkeys have their own
way of destroying the crops.

SHRI N. M. LING AM: A warehouse does
not help it.

SHRI N. SRI RAMA REDDY: Irrelevant
though it is, with the permission of the House
I am referring to this great menace. It is a
problem of storage. Wherever wastage is
there, let us prevent it. That is what | am
trying to point out to the Minister.

SHRI K. SANTHANAM: Warehousing
does not help it.

SHRI N. SRI RAMA REDDY: If there are
warehousing facilities, monkeys cannot go
into the warehouses.

I whole-heartedly support the Bill that has
been brought forward before us and | once
again commend for the consideration of the
Minister that he should kindly come before
this House before long with an integrated
warehousing system evolved right from the
producers' stage to the consumers' stage.
Thank you very much.

st fawegee maeT o d@fefet:
graTIfa wEEdT, 9% a1 s fa|
i q fFar wm ® g wURf #7 oarq
23 & A1 97 qreey Ay war & e
W aF & F14 q A AT AT E 9T
TAT AT @ FF wTR 37 A AwT @
gt ®1 Ay 34 A7 Zard v
wr @fa azeqr Fwer "9 @ § 9
I ® WAST 14 AT N R )
a1 wiFE gEd 58 T gaw =
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9T WY wrfgz gar & f% swnfaat &t
WIS gHT | GIHTT FT FTHN 0T |
wigl @F 39 faq @1 qaw § ag A
T AT &F TFF F1 J197 8, a8 74
3fez & i v Aaaa Fmaifeg 3qe9-
#7 U Favgrta 41E W &2 IT2-
grafamT FATaT AT % (a3 oF faqm
AT W TF T & aga A1 dermi
FT HTH SVF 93 § 99 @1 47 | 9G]
fafrgr & azama gan, 1 FgReA
FT QAT HAT-AM 1 TT, gafaq
UF FRE  FEMAT TqATHE q[0F
FEMITT & W@AT FA/T TAT
ot oF feer g% @4 fawm &
AGT T TEr | HiX 918 faw
arz foe ag feafq o Tt 2 f 5fs
Al g fegde § o 4% uw
faarr 1 ga2 fawm & Femefsia
TEAT Ag 7, sAfq i e uw
FT fam Wg 1 gw WS g, 9 e
sl wig w9 f& @t fagw fer &
OF AT T HAA d 14, W A AT X
HAT qAT fT917 T T F A AW
W AET AT FTH G9 G A
TR T I ¢ qg S0 AT Ag) & |
B AT & 2T § TgA TF I9A
9 &7 9za a1 AT w7 7 w6 FA-
faarr &1 a0 FgT @ 37, 3%
rar ag, st 5w foam & 39
AT FTAT TET € | TE@A T ATAA
FATRIET TIATHZz Trg Fagrafan
arE a1 7 At Iy fafed § aE
FH FTAT 47 WA 77 I FAC & T4
AT AT | FW Ag G 0F & A9 @
fad §t wem wew faam &7 S
AT T 98 ¥F 3% Aqar 7@l |
@wq g var Ty fa 497 Gl w
FT 3F q 99 W wATEHE G
1 72 3 g fF gew waw gfve W
I AT F19 1% aIg § 99 aFT &,
geefraaell ¥ g1 a%ar § 7T 99 7
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a4 9 F1q 3% G § gAT T @,
oAl FTH AT I T@ GEAT A AQ
g1 9§ & WX IA9 TEiwT T e
gR, TAH F7 @A AT § 9T wE-
Fra gfaar ¥ 36 & q& ag T qd
g & i wgfaa A A 9% W7
AT 1 F1007 38 ¢ % 149 1 2
FT3TFEE FY F|EET FAO AT 5T FHY
faedt faag qv wifenr 7@ €Y ge@
g2y at arafaw a7 afen #v3 § FE A
F3 &1 aFd) & W gg A 97 g1 w%ar
2 fF ot ¥ ga sarasm g
gfez & Foam gy & g wafaw &
Fgt qfdfnd 7 1 mF 1 g T
Fr Trnfeqa #1 sgaeqr f41 2, a8
fear & ot a8 2

& Y ofada f@a @ § Ia%
waed & § 73 $ga1 9ear g fF gt
g1 § @F (¥ 97 q q@i w99 R
F7 faq ™4 | ag g AT 9@ g Wb
f&q g oY § a1 999 ufys a@wr
F MfaazT & | T3 W1 G F7 {A-
et gee gra wifeaze A1 § | W
qOHEIT 1 GIfFET F FeFE, G
F TATC F FAATE T F4AT & AT 918
IHART AT AT AT FH F TFA g, TN
g% #1¢ gmafa 780 | 7 w9fa #9q
g ¥ 2 fF <Y awwre 7 aifaqes &
AIHT OF AEq) TET g-—HIT Iq G
§ A% § 991 FEM—IZ TG 3T A1
T8 | gae, T Afewrgs wEifTEE
F1 S W TFET RS g, WIEITAA B
6T F1 SATH FAT IES &, AT AGH
qW Ia% fog owiEeT w@ T 2
wifs wal ag 0 TG T E ) A
Aifewgs FHIEEE F3F 92 AT I
FY TTH FHT FAT A1 7 g2 foav §
q1 gl 9% WA WA g Tg AT AR
9y sgmrfat & geafeaa & /I aEr
feafy # 3= fs sanfeai 1 @@ &
Y a3 o @ & 3wt feT gl
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[t frwarare wwvaTel sl
TEAEE T ARA & ! IO A7 37
grafa 987 A A FAGT FT AW GFC
sgrTfedl #Y ATy AT AR & 4% F9
Ifaa wdra 4 T | T OF qew
AT S 7 W AT ¥ Fgr-—arsfee-
fif® 19 ArE AfaFeaed T84 |
A1 wawar Ay a & fF danfas v &
gfod wrmit  oFfAa &7 st o
T UF qEAET ATE A HIH A
F gaemar fe gardt aga o @ amEr
T2 |1 o, Al T @ S
ot gegrsfa &7 saFeqr ¥ #H a7
ATY W | AT A AT AT, 90 qral
¥ gATd sqEeaT 9 TE ¥ IAH AT
e X q arn s e ?oaw
At IedY gt AT TEHY & | AT &Y
qYAT qHa F1 Al agar 9 w@r
2 | OF e oy A aweE q ae
qar 4t 5 femar s@e g2 T A
w @ wIfAA T A Td o,
@ T T fF oussE T AT
el & @ & Ffae A4 @) qg
garr Fa Ao e gardy =i 1y
s aqEvat 9 & T AT 09
T ZATE AT F A A & e
AT AT, 9,568 A WA, ATl
F I & A0 AF @I | Al el
FT WA qE § AN 9T; WD AR
AT FIfae AE 47 | FAA U W
UIFT &1 3% & & woforg AGF WL
f& gurdy gowT F 2§ o /A
et wr @ 3ad o #Aw g @
FaH safa g1 @ & | 9 gaT 9 w7
@t Iav  faar 39F AR W F T8
Taren g v ag swifa fear feem & &Y &
g ¥ oEwT & § T agar o
@ AT AE ? 4 & Wi Y UF q% q@;
T fF ZHTE GLHTT FT AT ERS § 7T
@ qr 99 T 9 A9 § faer

feaar g wiv feed e sfoe
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AT T &, IET AA® FA TT ACHIN
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e wAT S 7 e war fF oAdl @
F6E § W1 AT A & i e
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it # unt W Fg A AG | WA
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&w wafead 4 # a7 @ § e gmre
W THGT FE A aRiEr WY qEE
& ) dmifas @ 9 g2 37 F e
Tadl  qEET g & aY ag wr A
fra 7t wgy av wwar, wegr AE A
ST FFAT W T g § W ag T e
& st fr g agfefer =iw w1
wirFeTe dregw A1 var & TTe
g a1 78 39 Siw war T8 |

3 popg, TS HET IR ST ¥ ST WA
¥ TS T I 4 W ATE AR
ae & A e 4 99 99 ¥
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FHY T AT A AV F I "rEA AT
frwea 4 w7 AqF I9E F A9 q
Wiar a9 s 72 & B o 9wy
gardt St fenfy § o=t FJ@ A A
AT ¥ AT #Y AT w5 A
IEAT AT AFHAT § OHIT FEAT S
&Y o1 wFA & frowmar gw A A
QAT ATAETAT AT AT AR ¢ q@ AT
argew grar ar Argfefes % ¥ oaw
T T BT FTAT qET £ W17 fAaAl
BT T greT gafa 1 § AN a1 I
@ T WA A E | T TG T
WTAW TEAT § | T4 WA AT Aiwe
W7 =l & af § IaF ey ¥ A
qIAAT WA ST H g wrdar wew fE
A WY TH TG FT FIAT AT & a7
74 % & @ faur s wfgg w1
THH W AFAA AGAT AT @1 § IAF
T WY AMRE A9 wEEr Eean
&7 ST e )

FUT A7®TT 4 qaamar & gare
9 & ATE 7 AT TEA &1 SHAT
¥ TEH 30 g 29 A1 = A7
e & qEml § ved FY a¥ar 2
v 3% BN 79 W=z NaHAT & TEmT
#Tga Ay Awar 1 W avg ¥ ga
foar &7 <5 gz @M AET
¥ vgA A ARAT ATHTT W E | ATAY
AT Y AT 3% GATT ZA AT 49 H1AT
2 2z fFvm & Rl A1 w7 T|T A
P T oyTa ¥ § gz FwAT  HvEA
g fr e faamr ot wra v A
2, v Ay faem) Iaa) amen & 96
% feerz 3 owrer | 0 IEE 4 T
qAHY Lo gAY A WA TE4 F (g
marH A srEer 2, wfea 3% A
& arer vaar afed | Ay S AvE
3% garT zA 9 fE@aq & wEwI #0
q w7 @ TEE, TAG AT st #1
# ary faeer | w3 A% w7 @ A1
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F1 AT AE A a9 oF fFOF ®
WEAT KT FAHT HH T@AT IF AGT
amar g | gafay avwe & gy e
2 fr =w famn ¥ gaay faawr Sfafadt
2@t & fegamm @ W @ | qUT-
grafam ¥y it feami 1 s qgeT
F fag v o€ 47 o7 wv I A
781 et § a fee =iy & Far s 7
T AT w1 afer § vawe I/ wW FIN
afed |

fradt gaadfa  Fwar ® Uy
FAEEAN AT F1 e g | Wt
THT FHTT O WH @A &0 T
wir gay wEl 1 fFoan g7 5 ew
T TE T § WIT THE AT @Y A
AT WA wirErT d g qrEdl
2 | 3z GEIEEE FAHEEST  F G4
afawe & |41 9Tt | g avw
&1 g9 ara & faa 78 % fr ag 79w
afawre # fam fam =il 1 q wgan 7
7 gW Al ¥AW qg FEAT AR &
f& za% g foma w9 w@a &1
#fafadt & gaar @ we vaa wfed
aqr Fnfage gfee ¥ 4@ afew Fre-
F & ary FY gfee & wra @ A=
aifgd | T TR H ITHEATHT
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T S aifg@ | AT FEA F AAw
7z ¢ fr oot sowar sosy A vaa
#1 ¢ I % fgara & wow FrSAEd
& WTA &1 @1 ARG | WY AE ATed
# f& wewe wm A F aEw 4w
a1 4z 29 gy T8 I #1 faaAr
T FTH H=a ATE d &7 A% § W7
forad greT 1w F1 HIAET GEA AFAT 2,
IFAT &) AYHRIT HT ST 0wy o

Wi wE WA S J A e
Faarat f& weTTET #1 9| 7w e
age d1 o 4V, i o are g 9
THE ATE 4 ATE BT TE E | AF IAA
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Tar wan fE gad feaa =@ g A
IEM F71 fF A% wiwd gwe o
g2 | W gag wday e fF fay
T UF e ATATFT 1 AT FTH @A
T au | G4y feafq & aramwat @ o7
FA 1 AT & 6 4 ST Ft "qEr
& st fadt 2f Wi @q fran
A Y Y wT A 9 wafaftEe
THIT FT AT & A9 FATH) 1183 |
T FAT S AT G v war | ==
Fe & i 1 e, gffEd geea
T ZH 8 | T wEeg § F waAg
AT St & grdET w€0r fFoag oww
FIEARIL & @ & (&F Fwar war 47
W17 ARl gAT A0 32 7§ WY gEd
W T F1RT § A T e
¥ Ay faam w1 v &, 92 A Aw
A GO F

arAT WAL ST q gaemr fF g
TR § 43 qiEe @ 1 genET
F7H AT HT F@aTd | 2 wlEw agw
giafaat #1, 3o wfawe gowe s A
% wfowd =pafgi &1 amE @
far o & 1 3w avE & oaw ek wiva
|IHIA, ST AT T AR R v
va% fod 3 @mw s iy @
FBId § | FuT AT g Aifa &
FTAFII FT A9 57 aarnfiat &
A wEWA aqr e 5 few 4
FW 39, I7 FwaATe & fgw @ o
F 7 7y d1 a4 & ar gt 99 fr afaa
fa®r i 51 397 & w0 g § Wi wey
WIS ®E GO E1 & | R GHILT HIHTY
# 4 A1 & A7 2z Siwa T e
qwAT & | WUT avHT #Y qg A1 §
f& €< gfmws ma s a7 Tt
¥ T A e & 6 g ag suavan
% g § a1 ag Ifwa AW @ & §)
wrAE AT ST § W q@wT q@enyr
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fr oreu w23 # vy ¥ ¥e gfEmE &
F9 FeTET F9A AT HOAT "I 89
TRl H AT Y § | 39 &) wErag
B Yo §aHT YR T § F44 IeRT
FTH AT AN WGAT HIE @A E, 48
TEY AW H1 AT & | gW Al wed §
fF W @ Siawa wre 99T 7T 9T
T 9 & wiwd al amAig
g4 ST 4 FF@d w07 g qrl @
042 FEM gl [ad WE GAT AR
qzar 2 fF svy @t 9T F8f F41 co
gfeaa wrer ST @ WO I Wl
¥ owad § 1 #d s ave A feafa v
T qE o 9ifed afew fewmvw
FvAT AMfed | 98 a1a IfFa 981 wew
gar g9 st & @ % few @
AFAH GEE HIT FEEGFA 1 THE
HTE ATq F 9ER | ag A I G AT
TEr EET & W § WAt Fear fE
WA WA ST qfaey § g 0T Aq9q
eqTd 3 ATfF  FTEEETT SaTeT ¥ SIar
AT WIS 34 A@TE 0 | |

AT HAT o1 7 " wEr fF oA
FOUTEA FIA AT AW WA STE
v & fadl senfea a8t & &, TF e
A | & 1 g T S AT genEA
F74 2 WL g9 WAl § FHT AE7 Fd
# grar Rvierdt F @ & A%
EIWAT § | ST A q TR F FROEA
# mawa fear fF g 9 9w fEa
AT §IHI ST FO9 & fad sar g
a1 =8 & @ A & wH W 9
# o7 T I agd qeAT 9T TR
& 1| sprg vaTE ST Zlar @ W gad
FE & FAAT AT AAT § | A TH WO
a9 # 21 a1 fa o o & 1 wmrEa
IH AT A ST qTaT 4 WY 9T 99
femr ar gu¥ faw o2y 2€ a1 3% &1 A
q a8 sECA gEAT § | 57 @4 feray
¥ a9q & ol ag A " s
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¥ 9 F W@ SEr IW wAr o faer
AT & W17 IEHT A A G qwww d o
WL a7 FTErefan & w96 § q5ar
g a1 "T gawEe aq s § | gafad
feuT AT W STl & 9| & &
T IfaT THRar §, A I wW AW
gt A faw | ag @=ar # fF & e
fe 71 fagsa & a=4 & fod sy
& q Wi 7 o Sfaw g arfw
e w2 Faegretan & & o & g
£ ag a1 Agl v | gafed o aw aw
feamt & fad 3% & e @A A1
T 9T 4 I A7 w=d yaear A1
T ¢ 69 aF 3 &1 agretan ¥ aga
W HTH SHAN | 99 aF gHTL §UET
FHATL FaT qTEAT F F0 T F §
4T T4 TH AT & 9377 @1 HAT
g f& o o erd feat &1 e
o 7 39§ o son % faes
FHATET &1 SR, a9 a® fHar gay
SUTET BIAET ARl IST Fad1 | AT
F1 g AW 2 397 i F w7
ft FETE oF w § wrer fram
Wb a1 9% fads FEaEr &
ST W FEEl A § faewrer faar
T | 9 §% B9 59 avE &7 6w
g TSI T4 9% FHT BT WeEr
a%E ¥ g1 99 wwar § 6 T fFae
& SaTET TEET HAET 9T aw |

Warehousing

SEl aF W AT &7 9T g,
fae w0t o @ s 2; wifE
qg T 92l femr W@ gEr & g
uiFe agard 2 w2 i g ag fad
aZr & safad 427 9 I 9 0 3
6 FAT £ | TAH 4G Y AT -
qrafa & A1 FH 20 § 9 W
foama & miFs w20 & f& oeme
Fuegrsimr  ® THAT AT SET Fr
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JAFT A FTEN AT dTAT § W

. T G AT AW WH AN A
¢ awers dY TE g ) 9a e Ao

AW 9F A1 § @1 98 g7 0F &
fordt srert worr & fo@-adt s gEdl
& 7 gafad ag Fwst #1 feasmen w0
& | ST HOAT 6T HATH Aw]
T ST § W1 FHAIEl &1 w7 Ay

Wl F g ATET § ) I Al aETE AL

femmr g & & gwa s@ar A

© T W g o awe far, safad

g symfEl &7 @mm wEET SaTEr
a7 Fed ¢ | gafad 99 g q

 ag AT ¥ fr Ay TEd wAEIRa

F A | far Y v gEr wnfEd
g ‘T Zfoew” & Fwg ¥ W g4
ZIET & a8 g #1 wW Arfed | Al
arg ag 2 fr 9gr 9w duv arsfas &7
=qeqT 71 4gl T¢ &% a4r w0 wed
FY Y sqaear T =Enfed arfs fHame
F1 FAT IAL AGN TAFT 98 WL w4 Hr
sredl Ut fae @ | 5@ aug 99 gl
SR T A9 & el s e @ ol
4 UFAT G0 | oE aF 98 Haedl
TE FIdT aa a% q gAwR(S ALl g
wam & fad ) wliadaggaada
arqet dar § faar

o4 UF W %G § A AR
&1 30 =paear & fF a3 fae a9
AT FTEawTel &1 9 fawao ot g o
az 3% faea & o Fr feafa 2y
2 fo o2 avsTe § wevS wen &, Zurdy
Favgrstan A1 &% aEear 4 @9 &
IAE T FTEAHIT B ATH ATATC H AT
q3aT § | arae § 9g wre fas o
& a1 saraTr SHY AT & |TETE 9 397
Zraas ¥ 91 w7 ¥ A ohw 7 a9k
T G A AT F | FA ATE IAN
T qrET 4% AvEY § Wi FAEr

AT g zadr G famr ) sl qEEfaT 9rET q@1 F1 F9E g FEE

A g wArr AT W amy § foad

|

&1 W 99 A ¥ faw 9 2 sad
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[ft farrargare wwraTesh fEan]
e AT § I AT FT WA UFIH
a® S g oA IaE gforEeasy
gare arewra &1 A1 @y faeen
71fza Sa% a9g ITE1 HATH Fla
21 =W 9w a8 A oweq F ey qia
v AR w7 9T TR E

oWl 9g § 90 QF Feq 4g qqrdn
AT, ATTH A W ATEH UL |
Fgl A% FLIE F AATH § AT AIHTT
o fag 91 dare e € 5 v wme
I | grEEA qgr W af@d FrawTe
% WA 9g A AT aeT § e
afgge % o1 91 @ & Fw &,
g ¥ am 77 F7 W g 5 owgm
aga @@ TE g, WA F WA 47 4% ™
g, eawt w9 fear smg | zafaa ®
AT 541 o1 @ gz faaga wear fa
FUF F FATA FT AG qg1 T ATT AR
fragor #73 o1 @@ 2, W 99 9@
9 F@ 2 A 39 a9 QT gE F0
F# Fam arer WA g fE odar
saF  fawnr § oTH @@ &1 Jre &
f& marw afA 7 vF FEAET €1
JAERA F44 4 447 @H AT ¢ AW
o Fmd F fawdr @ wie e
Fad #41 giat 27 39 aua swafs difaw
AR 2% 41 A FT FT FTEAHEIC A9 F
AFZ §  IA® AT &K KIE A®T AT
9 "W IH 97 A4 A AT fzar
AT 97 | g7 BHA HWF e F9F
A7 FEas & fax s dmr gy
i 7 WT 3AaT wedr w9 wifEa
2 | U feafq @ gwT 9z wAeq g
7 & 9% wmadr g ad87 woF
frow f& 99% 9% 93 9% @
¥ AT A1 WAl AT g1 A%, wae wqiEv
FIT A 7@ TF AT &0 7 F¥ qrgfee
a®r 7 7%, W g o vw oaw
A VEATT JIAT AT AT IAET GFAA
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# faa & wwer fae o ) w9
aq gAar  foear 4@ 0 gw w9 g
W 2 agl A1 A1 age A f§ s
FT O § W W gl & fgA W AW
FH OHT T E | WUT W IA & W
raral 41 WA T @ E I AR
arars Ga wwr & fer S 9@
faerar 2 | Wt FA%1 ERfea faean
2, amims grewew dar w79 H O
qargrsfer @ 1 sl #1 ATH
grar & wetfaw feama 9w a7 a8
aqry 2, saife gg I HF awm qE
fear ar @@ & | # ardAr F=ar ¥
qHAT WA HY AU FE OqUS A1
W fa& gwr fawm T @ T oA A
ara 1 2 f& 0w vEe ¥ oTOTRA 97
faaar @ @ g, faem w1 feaan
g frzd famar § 9 gwer wifes
ad fFaar & @ ag /17 F71 A7 0
T ¥ FWE uFrSfan & owmTT 97
ANET T g7 OgWir gEErE A AT
FEE UgTIfen ¥9% U UF =¥ &0
feama & & 2 1 afes o 999 987
# qeu gfgweas €3v3) ¢ oW FTe
uETEfan & WA 97, OF WEHT &
foaar &=t gzar & w1 FwE faear
foaar g, 7@ €T & AW AT T qA
A% AT A swgwar JE w0 foww
FHF WA WA & S A e e,
A9 a% o w7 a0 A7, 79 A% q@
reor 2 F & 4y favaw o €7 39 F
FE FTH AET FOEIT

wq W A% 4 (@9 F1 w9 g,
o faw 1 917 2 (91) ¥ ¥y o=
o g o—

“‘co-operative sociely’ means a
society registered or deemed to be
registered.”
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wq 7y “drew g ar fewes’ W o
waae ¢ 7 ag oees g1, ag v faar
war, e T e 7 @t e
¥ qur g dmredr 9 s
qrnedr A1 s ar 4 feafa
anfl, I T ® WA A
S ¥ AR |

A AW ¢ A gAY OAAT AT T
wg! 97 ug foan ¢ 'z 33 9rs9E 949,
T AT A F FAT AL | GHR] A
wre aw & fewmg & o | amal
faret sy & €7 g1, J4T a1E Ag
g1 9 gW waEr & w8 wer BT A
v g & | 39" ave 78 @\ A G
FT 2% 2, THH! W WAL W @ "%
£ | g wex WA # i w4 €1 79 A
o 2 1 BAT AT S A UG WIS
W Wre weE w1 oFE A7 wgE fEr
o1 FE AT FAFT T FA E |
afe 77 ‘'z &3 qrade dad sfagam
agl 2 W THAT WP TEHH AN
7 gar A1 3 gar |

g @1 v (3 (%)
t —

"Insurance companies, investment trusts
and other financial institutions.”

o7z

"The shares of the Central Warehousing
g 'wav wiEAtage gEEgda #
T gAAT § 7 F47 FIE AL AT
a1 FF 9 THH WIS EOO, I T
FT FAAFIOT F1, A1 SUTET H=GT ZAIT |

o gHH fzar g uta 4 H —
Corporation shall be guaranteed by the
Central Government as to the repayment of
the principal and the payment of the annual
dividend at such minimum rate as may be
fixed by the Central Government, by
notification published in
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the official Gazette, at the time of the issue
of the shares."

w8 oy wmdar § fF ag arn v dad
9T 9%A AT §, WIT FAW  AAETT
THW g @ o o feafy & @t
FFAT Y AR AT AT GTT AW
g€ wI @, 99 AN 97 ardev g
fa wrw ot ot g ety 3 A
? % qHew Al (adaw ¥ e
% | WM ANETE 99 q19 A 4
AR FI@ AT T § WIT WG W
A # A A & faar w94 2 A
agft wa & Faar w7 8 7@
1 2 f 91w a6 § At qwm
EAT S TR @ AW Gt e W
FAMATT &1 ATE 47 | oAy feufa &
AE WM FT AT WG gAe AT 9%
ST AET §, A2 A% aqar 4@ |
o 8, W9 e w5 5 owifar g
FI F7AT 97 |

U4 U7 TEEEN F HYEIHz ¥
ar #, dar # Fwr fw gw g wme-
A @ AT AT g o aww
@ WEa —

"Six directors to be nominated by the
Central Government."”

ud 9% W=y W1 g $99 @ 249 ar
ST FEAT WY AT AT, W FE TR
e Wt ¢ fF % e ¥ A
ey WegrE A ATEA FTT T AT §
g AE @ W 2 o waw wm
WIZHT & a1 91 | qY AT HeEregt
W weare A gRi fE ag s
wiEHT & a1 7, 79 A1 for et w5
70 AT FIAT ATRA £ q AT HewreAn
TEAT W g€ AT | WY WAL ATE AT
u fafess sfowa ag w5 #ifay fr ag
ot AV W IETEEH gW ETAW TR
e # wd FAw 1o gfmm fawrr ™
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[EELEE R CIGIEER (e

FT @7 ST {5 & FAT F § 7T Tl
Wit aET S Lo gfawa aw sAa fom
ag & fr I feeT swr e g,
T w9 T # @wWaT & R
Farfafdea & | w7 39 avg & fear
ST, At & RAT  AEl wer, SfEe
w21 w41 ay oar grar & i/ 2o oHz ¥
FTGT FT Frwar @1 AEr § #W Lo
quie § A Jrean @r aEr g |
gaTdr &2 ¥ at oar 3T o g -
wfaera w27 F&0 FTa9 T Jrgar @t
ST & | T HRT AT @ T 8§
&Y ST T wrT ArfRAE Ay g e
¢, 92 &% @1 oy | afs g emET &
fagial & FTIIT 9% FIH FEAT AR &
Y ot ofY gw SAaT & A & o wr Y
Fai s w1 wiaw ¥ wher ww a9
&1 wa fear wg | = a1 97 faar

g

"(c) one director to be nominated by the
State Bank;

(d) one director to be elected by other
scheduled banks."

T TFTE SAFAT AZT FH AT, A
wfas 2a7 | o7 feafa @ & g
W7 THA i & a9 TeaEe &
"R19T % AT S(aAT & 310 S W I g
qE 9T FF HET | A9 g i
sqaear §i1 9w & o gy afaaas
gfes a1 war aa, ag A& qwm ¥
AT =T | AT w B AreaE ET
fee 2a faar f& s afv & <&
& i amnfwi £ arr gar g, wre-
T FT FTH 1T 421 | ZHT a%E § 5
foar § - —

"Provided that the three directors to be

elected under clauses (d), (e) and (f) may,
for the first constitu-

tion 01 the board 01 directors, be nominated
by the Central Government ..."

St ot UHREE B AT § SAwr AT
mfaae @A wmea & | Wt soEr
=FEqT 9 T 8, W] A8 WY A1F a7F
¥ FAE TAFIA AT AACAT FCH I
UAEE 7@ ! ®EH 0YE H HIHT gAY
SALAT W EI @ A1 CAA FET 7
W H TH IART AT 0UAFEE T | I AW
TEA AT AT wiT AT FAT
A §, qg 31 sy @ g |

g Tt 998 ¥ 7@ 97 “Disqua-
Imcation for office of director of the Central
Warehousing Corporation.”

F ATy ¥ AT 5 AT ITE Y OH 4G
AT & —

"if he is or has been convicted of any
offence involving moral turpitude and
sentenced  in  respect thereof, to
imprisonment for not less than six months,

unless a period of five years has elapsed
from the date of expiry of the sentence; or"

v a8 & B ot arem 2vdiegE & wree
# & WEE & w9 A 990 99 & Wi
T i e @Y 94 21 a1 I e 57
& | g AT & AT G HEA & T BT
T g1 AT FRT g9 fom sqaear & | |
AL AET FIH FIA ATAT & FHF & AT
et @y srsit 1 fovmrg v 8 o o
Wi TediEgE & aha W 3 wEe A
au g1 0 41 5T 9§ gu g e &
g § WIT TH IELATT AT AR & ¢
foma faems sde arfas g T9r 2,
fordy s &Y =t 8, OF wraeit & foaa i
FqFEqT F1 ¢ TE ¥ F @A g
for st &1 AW evfiege & weav
gefaws @t wr 8 99 TrevEeT A
@ AT § | TR a9 9 93
T e TEAT ey § o e @
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e R a1 ;o wey &7 oy gfawa &t
@ & g OAT @A g S 5 AT
qE& & Ty G gard aee awadr @ v
Qo TTHZ FTAHT ZT AT Lo T7HZ gAY
qreAT 21 A1 77 9797 | 77 a8 AT 55
QAT &1 AT & | g JifEd ar v e
Fed & aa eviiegs & o fow
feft &1 st arar g€ 21 I9wT T@T A
HTEsgTar Jg0 & |

T avg & gwWie ¥Rl 9% 4@ Sy
dafan sy fogs @ @ o
gardr wveTe & fagwr ar
g 9€T @ wT qrfEagE garr
qFTT AN &

difzwr o fa amives & seaa
e difenr qaT & fag ot g war
2 9z 9z & Fr 30 T F wew e,
T AT A wEW H geer &g o
e wifes gy & ar #:rE @ Fre
& ¥ arg & Faeiare st 39! g
arer &, a1 AT feafa & 29 fawr oft s
g & W o ag i 919 wE9 & 7=
WET 9%7 qATE WA a1 agd s
grar g, a1 dwrAl &1 5y w9 fFar
WA ATATEF AT |

wf aw@ ¥ A Wi off ¥
ad & ®4 9¢ W= FEI ar
FT6r amg @ | 3w faw & mfadr
It 97 # fiz sy v g W1 fF e ¥
fa=r & ff ar—agaw, ST 3T &
[ww ars fefeEr o a2
o T A ferar g arez fawre @
F1¢ +ft afaw # sman 41 a8 98 feaa-
gouE &7 | ar ag “arEe fawe 7
2 7 oA § FE TIHT AT e A
& W Tgl T FE T |aray 9@ ¢ 5
fawiz 9, fawr o dadr w fawe g
357 | qg w7 eeE J@0 e
& & A & ave faae g

g Wt fevataw ws fesfadr dw
AT & 97 F7 § F9 WF w7 F qEH
& AT ATET ZFIT | A T T HIT €I
& O g faege A & W FIE W
T AT B AET & 1 AT AT HATTHT
o qgAT g WL FEA & W 97
=g ot T o aFdr 8, 9u% f
ard affaey a@r 2, afew mg ey
Frfaa fr amde fawe gw oo

SHRI K. SANTHANAM (Madras): At the
first meeting, just as we do here.

=it farmeaTe watatet 9l fyan
g 3% & weww o ferfadr @y
e areT Fear 93T 98 faw &

SHRI K. SANTHANAM: At the first
meeting, whoever is presiding.

«ft famarrwTe ware e wfyar
Jarzfen wifeee & ame som 8,
UAT A1 §F W AG § |
There is no clarification in that.

SHRI  DEOKINANDAN  NARAYAN
(Maharashtra): That may come under a
regulation..

=it Fars T swreTet wicfyan
T w1 AT T@ ferar § 1 afgg, ar
% 1, T4 7 §—

"Every director, auditor, officer or other
employee of a Warehousing Corporation
shall, before entering upon his dues, make a
declaration of fidelity and secrecy in the
form set out in the Schedule."

faaw @, @@l 9%, ¥, §5 =90
&l @ | 98 facgw &oz grm =1fEg )
gaH Fal Wt oA ag faar @ 5w
sifer W g w2 Wifew & 99 q¢
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[sft FamrergaTe AerATAe Stefear)

fasre dzfon wur fge 9321w, sawT
frefadt affede area &= 9347 |
frefadt a1 #dffese faed amw
AT FTAT TEN ¢ TE wfEwT 9\
fedram F=4 &1 5471 £, 31 ®myv-fediga
Fors &1 faun &, a1 sigv9ev # fRar 2,
M Fog FEFO BT AT AIF E, WU
1 oAd 2

A Weal & ATY A ATAAT Far g
f &7 TR § T g1 I & A2 TAHT
a1 § AT A9 AT AT AT @TH AT
g § IEH EY FY & HAGH FIEARIL
F1 ATH 3T FT T A7 | TET A1EAT

SHElI K. SANTHANAM: Madam Deputy
Chairman, | was not convinced by the
apologia delivered by the Deputy Minister to
justify the bringing forward of this Bill. He
did not make out that under the old Act the
warehousing facilities were not progressively
improving and that the separation of the old
Act into two Acts was either an economic or a
national necessity. The only justification he
pleaded was that the Ministry was bifurcated
and therefore legislation also had to be
bifurcated. If these State warehousing
facilities and the co-operative warehousing
facilities were all under departmental
management, then | can understand. But these
are all autonomous institutions. Why should
there not be an autonomous institution which
caters to both the Ministries. I cannot under-
stand. Therefore 1 think it is a sad reflection
on our Government that two Ministries could
not co-operate on an objective which is
common to both. If it is contended that co-
operative warehousing is entirely a different
thing for a different purpose, and Central and
State warehousing is for a different purpose,
then I can understand. But that should not
be.

The great danger of this Bill is that the
divorce between the co-operative
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movement and the Central and State
Warehousing Corporations may become
greater and greater. It looks as if our mixed
economy is becoming bifurcated, so far as
these Agriculture and Co-operation Ministries
are concerned; on the one side, the State
capitalists and the private capitalists joining
hands and making use of the Central
Warehousing Corporation, that is, the big
merchants or the merchant companies will be
making use of the Central warehousing
facilities, while on the other side the smaller
merchants and the State Government
warehousing facilities will go together, and
the small godowns distributed all over the
villages will be in charge of the co-operative
movement. | wonder if this divorce will not
mean a stifling of the co-operative movement.
There is some indication of this. Clause 11,
for instance, says:

“run warehouses for the storage of
agricultural  produce, seeds, manures,
fertilizers, agricultural Implements and
notified commodities  offered by
individuals, co-operative societies and
other institutions;"

Here co-operative societies have .been put in.
But in clause 24, which makes a similar
provision relating to State Warehousing
Corporations, it is said:

"run warehouses in the State for the
storage of agricultural produce, seeds,
manures, fertilizers, agricultural
implements and notified commodities;"

Here the co-operative societies are
conspicuous by their absence. | would like the
Deputy Minister to say why it was necessary
to put cooperative societies in Central ware-
housing and why they were taken out in the
case of State warehousing. | do not think there
will be many opportunities for the co-
operative societies to utilise the big godowns
established by the Central Warehousing
Corporation. It is only when the



2857

co-operative societies develop into wholesale
societies and State wholesale societies are
established, they are likely to use the Central
Warehousing Corporation's godowns, but till
then they will have greater opportunities to
utilise the State warehousing godowns, and
therefore there waa a greater necessity to
specifically provide for use by co-operative
societies of the State warehousing facilities
rather than the Central warehousing facilities.
But it has been dropped. Presumably the
intention is that within the State there will be a
complete divorce between State warehousing
facilities and co-operative warehousing
facilities, and the people and the co-operative
societies there will use only their own
godowns and leave the State godowns free for
the merchants. In this connection | am sorry
that my friend, Mr. Chordia, objected to the
warehousing itself. In fact, these State
warehouses and Central warehouses are not
intended for the primary producer. No primary
producer could, except rarely, produce so
much as to make use of these big godowns. It
is only the merchants and the co-operative
societies, who buy large-scale, which can
make use of these godowns. It is our national
ideal that slowly the co-operative movement
should take over from the merchant all this
business of buying and marketing agricultural
produce. Therefore, we should do nothing
which will militate against this process. In
fact, our socialism, as applied to agriculture,
means a development of co-operative
production, co-operative marketing, co-
operative warehousing. But by this divorce
between State warehousing and co-operative
warehousing, | am afraid that movement is
likely to be checked.

Warehousing

Then, Madam, there are many small points
so far as the drafting is concerned. | do not
see why the accounts and the report should
not be passed by the body of shareholders. A
general meeting of the shareholders has been
provided but it is stated that this general body
can only dis-
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cuss. They cannot pass any resolutions. |
wonder whether they can even make
suggestions. In clause 13(2) it is stated:—

"The shareholders present at th« annual
general meeting shall be entitled to discuss
the annual accounts, the report of the board
of directors on the working of the
Corporation during the year under report,
as well as the auditors' report on the annual
balance-sheet and accounts."

I cannot understand this especially ai the
shareholders are highly selective shareholders.
Only representatives of scheduled banks and
other financial institutions are there. Why
these shareholders should not be called upon
to approve of it or make modifications in the
budget or make comments, | cannot
understand. Now, any shareholder bringing a
resolution, making a comment or criticism
will be out of court. Only his speechej may be
recorded. | cannot understand the rationale of
this.

Then, what exactly is the boundary or rather
the dividing line between the State warehouses
and the Central warehouses? Is it a matter of
size or of cost? Is there any regulation by
which the minimum capacity of a Central
warehouse should be greater than the
maximum capacity of a State warehouse?
Otherwise there will be a great deal of confu-
sion. There are many Central institutions in
which this confusion occurs. For instance, the
Khadi Commission runs its own khadi depots
in Madras, Bombay and other places. The
State Khadi Boards run similar depots or
emporia. Similarly, is it going to be almost ad
hoc or according to the' whims and fancies of
some partici*-lar people controlling the
Central op State warehousing corporations as
to the building up of the site, capacity or size
of building of warehouses? | think it will be
wasteful of national resources to have this. |
wish the Central Warehousing Corporation
waa'
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[Shri K. Santhanam.] only a controlling,
co-ordinating and financing authority, that all
warehouses were owned by the States, of
various sizes. Why should there be this
distrust of the State Government, | want to
know, especially as the financing will be by
the Centre and it will be able to impose what-
ever was needed.

Now, this multiple ownership  of
warehousing, spreading out all over the
country, is going to cause a great deal of
confusion, and it is not impossible or even
improbable that ,a kind of rivalry and
competition may set in. In order to prevent
loss to the Central Government, the Central
warehouses may offer cheaper terms than the
State warehouses may offer, and the State
warehouses, if they want to compete, may also
have cheaper terms. There may be competition
between the two so that one merchant will put
his produce in the State warehouse at some
time and in the Central warehouse at another
time. | think this double system of
warehousing is wrong and | erutirely endorse
Mr. Reddy's comment that these two
warehousing systems should not be entirely
divorced from the co-operative godowns
which are toeing built all over the country. |
think the whole thing is a vicious system. In
fact, 1 can understand cooperative godowns
being limited to a cost of Rs. 10,000 or small
sizes. They will cater to the direct producer,
and the medium godowns of the State will be
for the bigger merchants and for the wholesale
cooperative societies which buy from ~he local
co-operative societies There -should be no
need whatsoever for Central warehousing as
such especially, as has been pointed out.
Where the Centre imports large quantities of
grain, they have got big departmental silos and
godowns. | can understand that. In Bombay
and other places, where they get millions of
tons, these arrangements will not <do. They
may have big godowns. In fact, | would
suggest that those
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godowns may also be transferred to the
Central Warehousing Corporation, and the
Central Warehousing Corporation should, as
far as possible, be prevented from building
warehouses in the States except where certain
valuable commodities are concentrated, say,
tobacco in one place, or even tea or jute,
where very large godowns beyond the
capacity of the State Warehousing
Corporations may become necessary.

And again, | have to utter a word of
warning. | have no objection to special
warehousing of jute, tea and other commercial
commodities. But 1| hope this will not
degenerate into purchasing at enormous prices
the warehouses and godowns owned by big
jute companies and tea companies. These are
very well-established trades and they have got
their own godowns. Probably their warehous-
ing facilities are nearly adequate to their
needs. And as a result of this plan of Central
warehousing, in order to show the progress of
the Central Warehousing Corporation, there
may be a great temptation to buy up the
warehouses of all the jute companies and tea
companies They will make profit out of the
Government of India while the facilities for
the trade itself will not be increased. | find,
specially, that a substantial part of the
warehousing facilities is hired. | would like to
know if these premises, which have been hired
by the Central Government and in many oases
by the State Governments, were also used for
warehousing by the previous owners. If they
had been used previously also as warehouses.
there was no necessity for the Central
Government or the State Governments
acquiring them and calling them their
property. Simply because we have provided
certain amounts in the Third Plan and we are
going to provide further amounts in the Fourth
Plan, that does not justify wasteful use of
these facilities by simply transferring the
ownership or name to the Central Government
without
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actually increasing the facilities for | which
warehousing is needed. Therefore, on all
these matters, | am deeply distressed at the
incompatibility or lack of co-operation
between the Agriculture and Co-operation
Ministries and | hope that there will be no
rivalry between them and similarly there will
be no rivalry between the Centre and the
States. Some method of co-ordination is
needed. | wish that a Central Parliamentary
Committee is established in order to see that
these rivalries do not happen and if such a
Committee for the, development of
warehousing is set UP, it will be able to look
into the operations of these three agencies—
the Central Government, the State
Government and  the  Co-operation
movement—and see that our national
resources are not used wastefully or
unnecessarily.
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SHRI N. M. LINGAM (Madras): Madam
Deputy Chairman, the scope of the Bill is
indeed very limited. The provocation for its
introduction, as the hon. Deputy Minister has
stated, is the allocation of subjects among the
various Ministries. Madam, as the Statement
of Objects and Reasons says, as a result of the
reallocation of business amongst the
Ministries, the two bodie; have com, under
two Ministries, namely, the Ministry of

Community Development and Cooperation
and the Ministry of Food
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*nd Agriculture. So, it is purely from the
point of view of administrative convenience
that this measure has been brought forward.
So, | could very well imagine the feeling of
the hon. Deputy Minister at the almost
unanimous criticism of the measure from all
sections of the House, especially after
precisely the same measure has been passed in
1956. The reason is not far to seek. We have
been through six years of experience after
passing the original Act, namely, the
Agricultural  Produce (Development and
Warehousing Corporations) Act, 1956, and
the experience that we have been through is
not very encouraging. As the hon. Minister
took pains to explain to us, the genesis of this
measure was the recommendation of of the
Rural Credit Survey team to have a body like
this, a Warehousing Board, and that team
stipulated that all its recommendations should
be accepted in toto. It went to the extent of
saying that no part of its report may be
rejected without imperilling the whole. So, |
am afraid, without bestowing adequate
thought, they began to implement all the
recommendations of the Rural Credit Survey
team, and looking back, one is struck with
wonder at what appears to be the dichotomy,
in the thinking of the high-powered body that
produced the Rural Credit Survey Report. As
the House knows, Madam that committee was
charged with the task of improving the co-
operative movement in the country and its
researches and its enquiries showed that it was
the middle, men, the men who were lending
money and who were exploiting the poor
agriculturists in various ways who were
responsible fop the emasculation of the
movement and in  consequence the
emasculation of the peasant and it is the same
body that has recommended the establishment
of this Warehousing Corporation as
complimentary to its general scheme of
improving warehousing facilities under the
cooperative system. Now, when we passed the
Act in 1956, it was thought that these two
sectors would complement or supplement
each other and that the much needed facility
of

Warehousing
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providing warehousing corporations would be
provided in an adequate measure to the
peasant. Now, as the hon. Deputy Minister
has admitted, the facilities afforded by the
National Warehousing Corporations are being
increasingly availed of ¢nly by the traders. It
is only 12 per cent, of agriculturists that have
used these warehouses and | am not surprised
at that, Madam. As the House is aware, the
avowed object of Government is to bring
every peasant under the Cooperative fold.
Every villager, every peasant, has to be a
member of some co-operative or the other.
Here, We are dealing with the peasant and
this peasant has to become a member of a
movement which has to be multi-sided in
character, that is to say, he is not only to be a
borrower from a co-operative credit society,
he has to give his produce to a co-operative
marketing society, he has probably to get that
processed by a co-operative processing
society. He gets his requirements from a
consumer society. So, he is served by what
are called service cooperatives in all
departments of his activity. So, it is fantastic
to think, when that is the objective laid down
for the growth and development of the co-
operative movement, that the producer, th,
small man or the peasant would take his
produce to a warehousing organisation which
is outside the co-operative fold. I, for the life
of me, cannot understand how the two can go
together. He is, at every stage, covered by the
co-operative methods, the co-operative
processes. So, | repeat, Madam, that if the
facilities provided by the Corporation at the
Central and State levels are not being used to
the maximum, it is because we are working at
cross purposes. The fact is that the private
trade has monopolised the facilities under this
scheme of Central and State warehousing
Corporations. What, in turn, is the effect of
the private sector exploiting these facilities?
He can corner the stocks, he can purchase
commodities at low prices, he can dictate the
prices. In other words, he c?n exploit the
peasant fully and h« can even
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.[Shri-N. M. LingamJ retard the growth 01
the co-operative movement. 1 tremble to
think, Madam, what would have been  the
effect of ttilly implementing the measure
proposed in tnis Bill over a period 01 yearc. i
am not at tne present moment going into the
disadvantages of having three tires of
warenousing laci-lities, at the village and taiuk
level, at tae uistrict level, the State level and
the Central level. | shauid probably come to
that later on, if there is time, but I am
addressing myself to the very premises on
which the entire scheme is based. 1 do not
know if the Government itself after the
experience of the last six years has had second
thoughts on going ahead with a mesaure of
this kind. The Minister has not said a word
about what Government's reaction is to the
showing of these Corporations during the last
five or six years. The figures that he has
quoted are very disappointing, are very
discouraging. If the Government does intend
to go into the causes of the slow progress of
the scheme and of the marginal help that the
Corporations have rendered to the peasant then
it is up to the Minister to take the House into
confidence and say what the Government is
going to do. It is true he has said that in one
or two States, especially in Andhra and
Maharashtra, more and more producers are
making use of the facilities and by more
propaganda it is expected that they would be
fully utilised.  But that diagnosis is not
correct.  If the Government swears by the co-

operative  movement for the emanci-
pation of the agriculturists, then this
scheme has to  become  part and
parcel ~of the overall  cooperative

scheme. Otherwise these will be rivals.
There wil] be not only overlapping and waste
but as | said a little while ago it will strike at
the very root of the co-operative movement.
Madam, huge outlays of money are
contemplated under this measure. The share
capital of the proposed Corporation is of the
order of Rs 20 crores. We will have a
hierarchy of officials and once we start a new
venture like this there is no knowing where it
will end unless we apply corrective mea-
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1 sures, unless we see where things are going
wrong and get tmngs right, it will be too late
and in the process the

"interests of the peasants for whose benefit all
such measures are being enacted in thig House
will suffer.

The Minister has also said, probably
anticipating criticism of this kind, that there is
co-ordination between the two wings providing
for warehousing facilities f°' the cultivator.
He has said that a representative of the National
Co-operative Development Board will be on
the Warehousing Board  and vice versa but
that is neither here nor there. To take just one
representative on the body of the other means
nothing, as experience  has shown. We have
to go to the root of the matter. The hon. Mr.
Santhanam has gone to the (xtent of suggesting
that a parliamentary Committtee  should be
appointed to enquire how far the various bodies
dealing with the same problem of  providing
accommodation, of avoiding waste and
damage in  oui storage facilities, could be
integrated. | do not know if a body like that is
the proper machinery to go into it but | do fee],
Madam, that a probe is necessary into the
working of the various bodies engaged in
providing modern storage facilities and
warehousing facilities to the vast and sprawling
producers in this country. It may be a high-
power body. It need not necessarily in my
view be a parliamentary body. It may be a
body consisting of entomologists and  other
experts, and also representatives of agricul-
ture. They should seethat they dovetail
and integrate a scheme which will not in the
first place  endanger the growth of the co-
operative movement, in the second p ace will
ensure that foodgrains are conserved in a
scientific  way and thirdly see that
our national resources are used economically.
As | said, the scope of the present measure is
something to which one cannot object but |
do wish to impress with all the emphasis at my
command the need for Government to go into
the principle of the
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Bill and see how far we are promoting the
common objective ox helping the producer,
of helping agriculture and of helping the co-
operative movement wh.ch are among the
vital projects in our Third Five Year Plan.

Warehousing

Thank you, Madam.

SHRI ROHIT M. DAVE (Gujarat): Madam
Deputy Chairman, the Bill before the House
is in a sense a purely technical measure
because the Government have decided to put
the two bodies, namely, the National Co-
operative and Development Corporation and
the Central Warehousing Corporation under
two separate arrangements. A Bill had to be
brought in in order to separate the two bodies
and to Put them under separate management.
But the Bill is also important because it raises
certain issues which are of a far-reaching
significance. One of such issues was raised by
the previous speaker, Mr. Lingam, as to
whether it was wise to separate these two
bodies and put them wunder separate
management and whether as a result of that
the co-operative movement would not suffer.
This particular issue has already been debated
in this House on a previous occasion and
while there are two opinions still regarding
the advisability of separating the management
of the two bodies, because we have already
passed the first measure, the second measure
is just consequential and has to be agreed to.
There is a distinct function to be performed
by the Central Warehousing Corporation and
that is the storage of agricultural produce
which may be owned by the Government and
provision of facilities to the agriculturists and
others who would like to take advantage of
scientific warehousing in the Government
warehouses. These are the facilities which are
to be provided by the Central Warehousing
Corporation and this particular function has
become very important at the present moment
because according to the statement by the
Government for
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regulating and maintaining the present price
level the Government will have to keep a large
amount of food stocks at various places known
as buffer stocks which may be brought in the
market in case the prices rise and for that
purpose the Government itself will require
storage facilities at a number of places where
this kind of facilities could be made available
both to the Government as well as to the trade
and business. There is some doubt regarding
the location of these warehouses and it has
been suggested by some that they should be
located in rural areas where food-grains are
gathered from the peasants while others are of
the view that they should be located at trade
centres where the traders can take advantage
of the facilities provided therein.

The hon. Minister has tried to show that till
now mainly the facilities are being taken
advantage of by the traders and not by the pea-
sants. The logical conclusion from this would
be that the warehouses should be located at
trading centres where traders can take
advantage of them, rather than at producing
centres where the peasants can take advantage
of them, because the peasants so far have not
shown any great inclination towards utilising
these facilities. It is this point to which 1
would like to refer in some detail. One has to
find out why the peasants are not interested in
the warehousing facilities that are being
provided by the Government. To my mind the
answer to this question is that under the
present scheme all that the Central
Warehousing Corporation is expected to do is
to provide scientific storage facilities and
nothing more. If some greater service is
provided to the peasants by the Central Ware-
housing Corporation, then perhaps the
peasants would be attracted to this scheme and
would take more advantage of the facilities
that are being provided. | have in mnd a cer-
tain scheme whereby, when certificates are
issued by the Central Ware-
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[Shri Rohit M. Dave.] housing Corporation
to a peasant that a particular quantity of siock
is lying in the warenouses, those certificates
snouid be made negotiable. One great
difficulty which tne peasants are facing today
is that they have to casn tneir crops at the
earliest possible opportunity because of the
various financial claims that are pending
against tne peasants and, therefore, tney have
to sell their produce at any price that is
available in the marKet at a given moment.
Theie is hardly any possibility for a large
numoer oi peasants to store their agricultural
produce anywhere, either in the warehouses or
in their own houses or in their own godowns,
etc. Because they have to part with their
produce at the earliest possible opportunity,
there is nothing very surprising that the
peasants are not forthcoming to take advantage
of the warenousing facilities provided by the
Government. We have to create some
machinery whereby it may be possible for the
peasants to hold on to tneir stocks for some
time more, so that it will be possible for them
to dispose of their stocks at a favourable
moment in the market and not at the first
available opportunity. This could not be done
unless some method is found whereby the
peasant is in a position to hold on to his stock
and at the same time to meet his financial
obligations. And this couid be done only if the
warehouse receipts are made negotiable instru-
ments in some form or other. It is only under
some such scheme that it will be possible for
the peasant both to hold on to his stock and at
the same time to meet his financial liabilities,
and then it will be possible for the peasants to
take more and more advantage of the
warehousing facilities. This will help ot only
the peasants but also generally the agricultural
markets which are liable to violent fluctuations
at the time the crops move to the markets and
afterwards. It is these fluctuations which
attract such a large number of middlemen in
the trade of agricultural

Warehousing
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produce. It is these fluctuations which are
responsible for the speculative tendencies that
are developing in the markets of agricultural
produce and it is these fluctuations which lead
to unhealthy practices like hoarding, etc. If by
some scheme the peasants are induced to take
advantage of the warehousing facilities, it will
be possible for the Government to know at a
given moment how much stock is available in
the country in their various warehouses, not
necessarily under their own ownership, but
even under the ownership of individuals and
co-operatives. It will then be possible for them
to rationalise the entire scheme of distribution.
It will then be possible for them to regulate the
prices of agricultural produce and also to plan
the crops for the next season. If the
Government has got a fairly accurate picture
of the agricultural commodities with them,
which are carried forward to the next
agricultural year, it should be easy for them to
decide what crops should be encouraged and
what crops should be discouraged. To my
mind this is a function that the Government
will have to undertake some time or other.
Mere regulation of prices will not suffice. By
that it is only meant that the agriculturist is
given a particular return for his labour and the
consumer is provided with agricultural
produce at a given price. The price policy has
to go deeper and they have to undertake the
further responsibility of planning of crops. If
this responsibility is to be undertaken by the
Government and if this emergency lasts for a
long time, the Government will have to
undertake that responsibility. The Government
will be able to do so only if they know what is
the carryforward of stocks in respect of
various agricultural commodities. The best
way of finding it out is to induce the peasants
to take advantage of the warehousing facilities
and this could be done only if the warehouse
receipts are made negotiable in some form or
other. 1 would, therefore, request the
Government to give
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lerious consideration to this possibility and to
do something regarding that, so that this
conflict between the traders and the peasants
might disappear and it might be possible to
have warehousing facilities at the producing
centres as well as at the trading centres.

Warehousing

Thank you.

THE DEPUTY CHAIRMAN: Mr. Thomas.

SHRI DEOKINANDAN  NARAYAN:
Madam, | would like to speak.

THE DEPUTY CHAIRMAN: How much
time would you take, Mr. Thomas?

SHRI' A. M. THOMAS: | will take about 20
to 25 minutes.

THE DEPUTY CHAIRMAN: How much
time do you want?

SHRI DEOKINANDAN NARAYAN: |
will take at least ten minutes.

SHRI A. M. THOMAS: Thci, the Bill may
not be finished today. It has to be finished
today.

THE DEPUTY CHAIRMAN: Then please
speak, Mr. Thomas.

SHRI A. M. THOMAS: Madam, this is a
very important Bill, and no hon. Member who
has participated in the debate has opposed the
Bill. But hon. Members adopted a critical
approach to the functioning of the Central
Warehousing Corporation as well as the State
Warehousing  Corporations.  Madam, |
welcome this critical approach. It is only by a
constructive and critical approach that the
Government and the various bodies
concerned would be in a position to improve.

The hon. Member, Shri Sri Rama Reddy,
underlined the necessity of sc'entific storage
of agricultural produce. Madam, it is not
possible at all to exaggerate the importance of
this aspect. It is very very important. In fact
one of the main objects of the Warehousing
Corporations
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is to have scientific storage, and in that
respect, Madam, even if the trade alone takes
advantage of the Warehousing Corporations, |
think it will be worthwhile to have the Ware-
housing Corporations, because there would be
scientific  storage under the various
Warehousing Corporations.

The hon. Member, Shri Sri Rama Reddy,
has mentioned the percentage of losses due to
rats, due to several insects, fungus, and
various other causes. But the storage losses in
the foodgrain godowns run by the Food
Ministry or in the warehouses run by the
Central Warehousing Corporation or the State
Warehousing Corporations are perhaps the
minimum. | remember that the losses in the
foodgrain godowns come to about only 0 01
per cent; in certain years it is 0-01 per cent, in
certain years it is 0-02 per cent, in that way.
So the losses are negligible. The reason is mat
there are technical men, scientific men who
are put in charge of the agricultural produce
and the foodgrains, and they are also trained.
In fact one of the main functions of the
Central Warehousing Corporation for the last
three or four years has been to train proper
persons to run these Central warehouses. We
have conducted as many as seven courses, and
677 persons have been trained to run the
various -warehouses in the various parts of the
country. And in the godowns run by the
Central Government also we have got a
regular department of technical persons, a re-
gular hierarchy of technical persons who are
competent to deal with the work. The Food
Ministry has got also its own training
programme to train suitable persons to run its
own go-downs. But warehousing is not the
sole object. The hon. Member who spoke last
said about the credit aspect of it. Now the twin
objects with which these Warehousing
Corporations are being established are, firstly,
the scientific storage of agricultural produce,
and secondly, the availability of credit. The
agriculturists and other indivi-
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duals or Associations who would not be in a
position to stock the agricultural produce in a
scientific way-would like to have them
warehoused under technical and scientific
supervision. Secondly, those agriculturists
who would otherwise have disposed of this
property soon after harvest at distress prices or
at throw-away prices would be enabled to
keep on their produce in proper condition, and
at the same time they would also be enabled to
get credit on their produce. Mention has been
made about the negotiability of the
warehousing receipts. That purpose is served
because on the very security of the
warehousing receipts that are granted by the
Central Warehousing Corporation or the State
Warehousing Corporations the State Bank and
the scheduled banks would advance amounts.
A very large percentage of the price is
advanced as loan, so that the purpose of the
agriculturist is served and he can meet his
immediate requirements by giving his agri-
cultural produce for storage in the Central
warehouse or in the State warehouse. Level-
headed and quite sound as Shri Sri Rama
Reddy is, he said that it appeared that there
was confusion in the working, but | think
there has been some confusion in thinking as
far as his approach to the godowns that are run
by the Food Ministry is concerned. Now by
entrusting the produce to the warehouses,
either Central or State, the customers do not
lose their proprietorship of the goods. They
continue to retain their ownership of the
goods. The only thing that the Central Ware-
housing Corporation or the State Warehousing
Corporations are doing is, to use a legal
expression, to act as a bailie of the goods. It
has only a limited function to perform,
namely, to give scientific storage—that is the
main function—and at the same time enable
the agriculturist or whoever is the person who
has entrusted these goods, to get credit from
banks on easy terms.
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As far as the godowns run by the Central
Government or the Food Ministry are
concerned, they are intended more for buffer
stock operations in implementation of the
State trading scheme. In fact as Shri Sri Rama
Reddy has pointed out, the Central
Government has got about 2 million tons
storage capacity now. But within a few
months it would be having, either as
constructed by the Central Government or
purchased, 2 million tons storage capacity of
its own apart from hired accommodation, and
this will be excellent storage and also most
scientific. Although we have got the
traditional type of godown3, silos are also
constructed on scientific lines. But these
godowns are intended to stock the foodgrains
which belong to the Central Government,
which are imported by the Central
Government or which are procured by the
Central Government from within the country.
These are issued to various States, flour mills,
and distributed through fair price shops as
necessity arises when the prices go up. By the
very fact of releasing stocks at subsidised rates
in the open market it is intended to maintain
prices at a particular level or to exercise
control over prices. So the functions are
different. But although the functions are
different, the object which Shri Sri Rama
Reddy hag in his mind, I think, is achieved by
certain administrative directions that have
been given by the Food Ministry and by the
Central Warehousing Corporation.

If there is any space left with the Central
Government storage in any particular place
and if there is in that particular locality a
Central warehouse which wants storage, the
Food Ministry immediately makes available
that particular storage that is vacant to the
Central warehouse or to the State warehouse
so that it can utilise it. So also if the Central
Government wants any of its own food stocks
to be maintained scientifically and if godowns
of its own are not available in that area, it
entrusts
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that work to the Central warehouse or the
State warehouse. It is in that way that 20 per
cent, of the business of the Central
Warehousing Corporation is that of the
Government of India. So, although this may
not have much intimate connection because of
the administrative co-ordination that is being
exercised, the object, | think, of the hon.
Member, Shri Rama Reddy, is being served
by that.

Now, Shri Santhanam disputed the wisdom
of the bifurcation of functions and taking the
Central Warehousing Corporation and the
State Warehousing Corporation out of the
tutelage of the Agricultural Co-operative
Development Corporation.

SHRI M. H. SAMUEL (Andhra Pradesh):
He used the word 'divorce'.

SHRIA. M. THOMAS: There is no question
of any divorce here because, in fact, there is
no intimate connection between the two so as
to require any divorce at all. The Central
Warehousing Corporation and the State
Warehousing Corporation are not cooperative
organisations whereas the institutions with
which the National Co-operative
Development Corporation has to deal are all
co-operative institutions. The co-operative
movement is being dealt with by it. In fact,
from the previous Bill which lias been passed
by this hon. House, it will be found as to what
is the function of the National Co-operative
Development Corporation. It says:—

"Subject to the provisions of this Act...."
That is section 9—

".. .the functions of the Corporation shall
be to plan and promote programmes for the
production, processing, marketing, storage,
export and import of agricultural produce
and notified commodities through oo-
operative societies."

Sub-section (2) also reads— . . 960
R.S.—4.
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"Plan and promote programmes through
co-operative societies for the supply of
seeds, manures, fertilisers, agricultural
implements and other articles for the
development of agricultural produce.”

So, the functions of the National Co-
operative Development Corporation are all
comprehensive; they cover the entire co-
operative field, 1 would say, not only the
agricultural field but even the industrial field.
Now there are industrial co-operatives too.
You will find that co-operative credit that has
been made available during 1960-61—short-
term and medium—nhas been to the extent of
Rs. 208 crores. The target fixed by the Third
Five Year Plan is over Rs. 530 crores. The
marketing co-operative societies have dealt, in
1960-61, with money of the order of Rs. 174
crores. So, it is a much wider field.
Warehousing is after all only a small item
which has no necessary connection with the
cooperative movement. As | said, the Central
Warehousing Corporation and the State
Warehousing Corporations are not co-
operative organisations. But at the same time |
am prepared to admit that their functions are
complementary.  Co-ordination is  also
necessary because if you want to fulfil all the
objectives of the Central Warehousing
Corporation and the State Warehousing
Corporation, as has been correctly pointed out
by my friend, Shri Lingam, the co-operative
movement has necessarily to grow. In fact, the
warehousing scheme as thought of by Rural
Credit Survey Committee was a 3-tier
scheme. The marketing co-operatives were to
build godowns at the rural level to serve the
smaller producers, the State Warehousing
Corporation was to build warehouses at
important markets and the Central
Warehousing Corporation was to build
warehouses in places of all-India importance.
And in pursuance of the policy to have
marketing co-operatives at various rural
centres, | am glad to mention to this hon.
House that the number of rural godowns
assisted during the Second Plan period was
5,140 and that of
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[Shri A. M. Thomas.] marketing societies
(godowns) was 1,712. The number of rural
godowns to be assisted during the Third Plan
period is 9,340 and the number of godowns of
marketing societies would be 1,014. And there
is a pattern of assistance. That is, loan will be
62J per cent., subsidy 12J per cent., 12£ per
cent, will be sanctioned by the State
Government also, besides another 12£ per
cent, by loan. That is the pattern of assistance
for the construction of these rural godowns
and these marketing godowns. When these
godowns come into existence throughout the
country and are increased, they would, | think,
be in a position to get more and more assis-
tance from the State Warehousing Corporation
which in its turn will get more and more
assistance from the Central Warehousing
Corporation. In fact, that was the object with
which these institutions were brought into
existence at the very early stages.

One difficulty also may be pointed out and
that is that the lack of an extensive network of
good roads and transport facilities is a
preventive factor which dissuades the small
individual producers from coming to the
warehouses of the Central Warehousing
Corporation and the State Warehousing
Corporation. Further, banking is not spread in
the rural areas and credit against warehousing
will not be easily available. The whole
scheme is knit into the general fabric of rural
progress. So, this background, according to
me, has to be borne in mind when we
approach the entire question. When these co-
operative societies have got a certain
supplementary and complementary role, Shri
Santha-nam seems to think that by this very
legislation that we are enacting, the State
Warehousing Corporation would not be in a
position to advance money against the
produce supplied by the co-operative
societies. Of course, to every subject Shri
Santhanam has got a very critical approach,
that is welcome. But | think that there must be
some common-sense also applied to this
critical approach because you will
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find that it is stated in section 11. Functions
of Central Warehousing Corporation—

"run warehouses for the storage of
agricultural  produce, seeds, manures,
fertilizers, agricultural implements and
notified commodities  offered by
individuals, co-operative societies and
other institutions;".

In this the co-operative societies are
mentioned whereas in clause 24, the co-
operative societies are not mentioned.
Clause 24(b) says—

"run warehouses in the State for the
storage of agricultural produce, seeds,
manures, fertilizers, agricultural
implements and notified commodities;".

Not only are co-operative societies omitted,
but individuals are omitted, institutions are
omitted, so that as far as the State
Warehousing Corporation is concerned, there
is absolutely no restriction and it gets the
produce iram anybody and everybody,
whereas in the case of the Central Warehous-
ing Corporation, there are some restrictions. Is
it the argument of Shri Santhanam that
because in clause 24 co-operative societies,
individuals and institutions are omitted that
the State Warehousing Corporation is not in a
position to get produce from anybody, from
an individual or a society? Then how will it
do business? There is absolutely nothing in
the Act which prevents State Warehousing
Corporations from accepting business from
co-operative societies. In fact they are
accepting, and some percentage of the
business of the State Warehousing
Corporations is the business given to them by
the various co-operative societies. | may also
say, Madam, that these clauses are word for
word the sections that exist in the Act of
1956, and there has not been any difficulty at
all on account of these provisions as they are
at present.

Then the hon. Member, Shri Chordia, has
made a very vehement speech
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SHRI V. M. CHORDIA: And which you
could not follow.

Warehousing

SHRI A. M. THOMAS: | am afraid his idea
conveyed this. Under the pretext that he is
preferring the peasant to the trader he, by his
speech, made mention of all things to frighten
the peasant away from the Warehousing
Corporation scheme both of the Centre and of
the States. He says, "Oh, there are forms to be
filled in." Is it his case that when the
taxpayer's money is concerned, without filling
any form, it has to be received? And then
what is the security for that person who brings
it? This is not the way.

SHRI'V. M. CHORDIA: The difficulty
is that you will not follow my
explanation.

SHRI A. M. THOMAS: | am not yielding.
So this is not the way that these things have to
be dealt with. If the procedure has to be
simplified, 1 can well understand that the
existing procedure is complex and this
procedure has to be adapted. | can understand
that, but simply to say that forms have to be
filled in or that the peasant would not take
advantage of it, is no argument according to
me, Madam. Now what is happening is— as |
have stated—not because the peasants are not
aware of the advantages of warehousing
corporations. To a certain extent we have
succeeded in popularising this warehousing
scheme, but there are difficulties as far as the
agriculturists are concerned—as | said
difficulties of communication. There is also
another aspect. Even though they get the
credit on the strength of the Warehousing
Corporation, in order that they may sell their
produce, they will have to redeem this
warehousing receipt and produce it in the
warehouse. Then only we will return the
goods. For that there may be some difficulty.
They may have again to take hold of some
commission agent or other middle-man. But
that cannot be helped, Madam; that has to be
put up with, but all the same all the facilities
that could be made possible,
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we are affording to the agriculturists and the
co-operative societies.

Now, Mr. Chordia was saying that there is
red-tapi®m, that the employees at the
warehouses are not at all keen to have the
custom from the agriculturists, that they want
only the custom from the traders. | submit,
Madam, with my knowledge of the working
of both the Central Warehousing and the State
Warehousing  Corporations,  that  the
employees of the Central and State
Warehouses, although they are not really
bound by the terms of their employment to do
s0, they really go to various places and canvas
business. They approach the agriculturists,
they approach the co-operative societies, and
strict instructions have been given that they
should as far as possible, keeping in view
their duties, try to popularise the warehousing
scheme also. It is not correct t'o say that there
is red-tapism that they are preferring the
traders to the peasants.

SHRI'V. M. CHORDIA: Your figures show
that traders are more attracted to your
working than the agriculturists.

SHRI A. M. THOMAS: | have said that
peasants are more and more taking to this®
warehousing, and | quoted some instances of
some warehouses in Maharashtra and Andhra
Pradesh. Hon. Members might ask why is it
so in Mabharashtra. Apart from the argument
that | have advanced, that they are progressive
farmers, there is another aspect, that in these
places there are regulated markets. In fact, for
the successful function of the warehouses one
primary requisite is the existence of regulated
markets, and in Maharashtra and Andhra
Pradesh you have got regulated markets. In
Punjab and Mysore also these warehouses
have been successful. In some of the eastrn
States, like Orissa and Bihar, an Act on
regulated markets has recently been passed.
There is no such Act in Rajasthan, West
Bengal, Assam and U.P., so that in the
majority of States
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[Shri A. M. Thomas.] there are no regulated
markets. Where there are regulated markets
the Central warehouses would certainly be a
success. It is also necessary to have these
warehouses near trade centres, important
mandis because, when they want return of the
gooda that they have warehoused with the
warehouses of the Centre or of the States, it
would be at the time when they find that now
is th, opportune time to seil their produce, so
that it is advantageous to have the goods
stocked near market places although it would
be, to a certain extent, disadvantageous to the
peasant who will have to bring his agricultural
produce from far-away moffusil areas. It is in
another way an advantage in that, if they stock
their goods in a place near the mandis, they
can, when prices improve, immediately
dispose of their produce. | would earnestly
appeal to all the hon. Members to try in their
own way to popularise this warehousing
scheme, approach the agriculturists and tell
them. After all, with the various institutional
agencies now established by the Central Gov-
ernment and the State Governments it would
not be necessary for the poor peasant to sell
his produce at distress prices or throw-away
prices. There are the facilities offered. Now
there is going to be lie price support scheme.
There are also these facilities afforded by the
Central and State Warehousing Corporations.
And if any new centre is pointed out, that the
warehouse should be at a particular place,
either the Central Warehousing Corporation or
a State Warehousing Corporation would be
prepared to open a centre there but at the same
tinje we cannot afford, because the taxpayer's
money is involved, to open warehouses indis-
criminately. That would depend upon the
possibility of good business, and also the
utilisation of the storage capacity that is
afforded. There is aiso another fact, Madam.
In fact we cannot accept warehousing in sub-
standard godowns; we should have either good
godowns or not accept these goods for
warehousing at all. In

Warehousing

[ RAJYA SABHA ] Corporations Bill, 1962 2888

that we are very particular. Even the private
godown; that we have, we improve them, and
we take all sorts of safety measures in order
that the produce that would be entrusted to the
warehouses is not spoiled or lost.

I do not want to take more time. The
publicity aspect was mentioned by Shri Sri
Rama Reddy. | fully agree with him, and we
have been making som, efforts not only to
have local advisory committees at various
centres but also to have zz issued periodically,
in English and in regional languages,
explaining the warehousing scheme to the
cultivators and traders. Mass communication
media of the press and the radio have also
been utilised for this purpose. Recently |
believe the activities of the Warehousing
Corporations are published more and more in
the newspapers, and | am glad to say that the
press is co-operating very well in the matter of
publishing  the  activities of  these
Warehousing Corporations.

Madam, though Shri Santhanam described
it so, my speech while introducing the motion
was not an apoligia but only a true statement
of the real situation in order that | might invite
criticisms and constructive suggestions from
the various Members, and | believe the
discussion here has been quite fruitful, and the
administration would certainly bear in mind
the various points that have been raised in the
functioning of both the Central Warehousing
Corporation and the State Warehousing
Corporations.

Madam, | move.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to provide for the
incorporation and regulation of
corporations  for the purpose  of
warehousing of agricultural produce and
certain other commodities and for matters
connected therewith, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.
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now take up the
consideration of the Bill.

Clauses 2 to 43 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula
Title were added to the Bill.

clause by

SHRIA. M. THOMAS: Madam, 1 move:
"That the Bill be passed.”
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THE DEPUTY CHAIRMAN: We shall
clause

an:' the
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The question was proposed and the motion
was adopted.

THE DEPUTY CHAIRMAN: The House
stands adjourned till 12 NOON tomorrow.

The House then adjourned at five
of the clock till twelve of the clock

on Tuesday, the 4th December
1962.



